COMPETITIVE WRITTEN EXAMINATION FOR GRADE-

Feb, 2oc

HIGH COURT OF TRIPURA
[ OF JUDICIAL
SERVICE
(By Direct Recruitment)
2019
Question Paper<] -
Total Marks : 100
Duration : 3 (three) hours

Q.1. Choose the correct options : S
(25 marks) (1 mark for each correct answer)

(1)

(iii)

Human blood containsg -
(a) Erythrocytes, i
(b) Leucocyles,

(c) Thrombacyles,
(d)Plasma .

(€) All of the above

(f) None of the above

Who was the author of epic Mahabharata ?
(a) Rishi Balmiki, '

(b)Ved Vyas;

(c) Tulsi Dass.

“Human day” is celebrated €vVery year on :
(a) 12t January, %

(b) 14ta August,

(c) 10% December

Tex fori® means :
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(xvi) Dr. A p.J. Abdu] Kalam the former President of India is the
author of the book,

(a) The Wings of fire

(b)The God of Small Things
(¢) The Four Fires

(d) None of the abox_re
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(xvii) The Environment Protection Act Was passed by the Parliament of
India in the year : : s
(a) 1976 '
(b)1986 -
(c) 1997
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(xviii) The ‘eco

(c) Electrical appliances with BIS mark

(xix) The root Cause of clggg conflict igs -
(a) The Paradise o

(b)Dominant inh

(b)Karnataka
(c) Kerala

(d)Andhrg Pradesh

(xxi) In Indig portfolios are allocated tq the union minjster by the
(a) Prime Minister
: (b)President

(c) Council of Ministerg



(b) Legislation
(c) Statue

(Xxiii)  Which of the following
fundamentag right :
(a) Right to freedom of €xXpression
(b)Right to freedom of religion
(¢) Right to property
(d) Right to move freely

Principles of State Policy are normally given effect
by :

(a) Laws méde by the Government
(b)Judgments of the courts
(c) Orders of the Executive

(xxv) Writ of habeas Corpus is a/an -
(a) Constitutional remedy
(b) Legislative remedy
(c) Qiasi Judicial remedy

Q.2 . Write short noteg (

(@) Judicial ethics

(b) Justice de] yed is Justice denied
(c) Use of information technology in courts

(d) Success of bargaining Plea-with Te€spect to Indian environment

the following topics

i (within 2000 Words) (20 marks)
(@) Law and Justice ' '

(b) Women Safety
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dc:li'berately sidelined

and ignored not even debated, discussed and
deliberated properly.

man is not bound to main
immediately,
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Ne.14/5;  of 2000/1997 with the ‘documents ¢
signatures of Natabar D

Probate Case No.19/13 of 1982,
5‘ ‘ . ‘I : - ¢ ‘- .
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abar
alig indicateg challenge to the
Natabar Das. In our view, the
there wag o specific allegation disputing the
signature of Mahantg Natabar
2013 when the
XXVI Rule 10 A

s challengeq only the
Das. To challenge

High coyurt was not

High Court has observed that the
CPC can be considered

the ascertaining of

» In the Plaint, the
gfNuineness of the Signature of
the g€NUineness of the Wil Inter
8€NUineness of the signature of Mahantg

right in Saying that

Das. In the earlier W.P.(C) NO.14977 of




